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THE UTTAR PRADESH APPRO-
PRIATION (NO. 2) BILL, 1968

THE DEPUTY CHAIRMAN: Now We go
on to the next item on the order paper. The
Uttar Pradesh Appropriation (No. 2) Bill,
1968.

THE DEPUTY MINISTER IN THE
MINISTRY OF  FINANCE  (SHRI
JAGANNATH PAHADIA): Madam, on
behalf of Shri Morarji Desai, I beg to move:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Uttar Pradesh for the services of the
financial year 1968-69, as passed by the
Lok Sabha, be taken into consideration."

This Bill provides for the withdrawal
during the current year from the Consolidated
Fund of the State of Uttar Pradesh of the
'grants made by the Lok Sabha amounting to
about Rs. 585-04 crores, and Rs. 147-40
crores required to 'meet the expenditure
"charged" on that Fund. Full details of the
provisions have been given in the Budget

documents already circulated to hon.
Members.
The House has just approved the

President's Proclamation of the 15th April,
1968. Since during the course of the debate
on the Resolution the House had full
opportunity to discuss the U.P. affairs, it is
not necessary for me to go into those matters
all over again.

Hon. Members may well say, as in fact was
said in the other House, that Uttar Pradesh is
comperatively a backward State. I must point
out that one should not be unhappy over the
progress of development in the other States of
the country and after all it is the endeavour of
all of us here to see that there is all round
progress in the country. It will be readily
conceded that in the field cf agriculture at
least Uttar Paradesh has definitely progressed
well. In the
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current year's Budget also due emphasis "as
been laid on irrigation,’ both minor and major,
and *s much as about 24 per cent of the Plan
outlay in the current year has been earmarked
for irrigation schemes. In addition, considerable
funds will also j become available to the
agricultural sector 'from institutional financing
bodies. Even in the field of industrial
development, the investments at Hardwar,
Rishikesh, Allahabad, Kanpur nnd Gorakhpur
and also in the various Industrial Estates in the
State have been significant in recent years. The
current year's Plan outlay has no doubt been
restricted to the resources in sight having regard
to the constraint on the availability of resources,
but the pace of development in the State will not
be retarded as a result.

During the first three Plan periods, Uttar
Pradesh has not been able to utilise fully the
Plan provisions. For accelerated development,
therefore, it is 'also necessary that the State
puts in more effort in this directions and also
to raise resources. I would not like to add
anything further at this stage, but would try to
meet the points that may be raised during the
discussion on the Bill.

Madam, I move.
The question Was proposed.

SHRI DAHYABHALI V. PATEL (Gujarat):
Madam, since we have had 'a discussion on
the President's Proclamation I do not propose
to go into that matter concerning UP. But I
must say that I cannot help . « .

THE DEPUTY CHAIRMAN: 1 may
inform hon. Members that the time given to
this measure is one hour.

SHRI SUNDAR SINGH BHANDARI
(Uttar Pradesh): No Madam. Even yesterday
there was objection
that . ..
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THE DEPUTY CHAIRMAN: We
ourselves decided . . .

SHRI BHUPESH GUPTA (West Bengal):
Then also we took objection. Collectively it
was four hours.

THE DEPUTY CHAIRMAN: Ali right.
Let us go up to 5.30, that means half an hour
more. That will be ali right.

SHRI BHUPESH GUPTA: We can do that
at 5.30.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): Let us decide
even now that it will be 5.30.

THE DEPUTY CHAIRMAN; It was one
hour and since Mr. Bhandari raised an
objection and wanted more time, I s*ay, let us
have half an hour more and have it as 5.30.

SHRI BHUPESH GUPTA: But the....

THE DEPUTY CHAIRMAN: Now let us
go on with the business.

SHRI BHUPESH GUPTA: Yes, let us go
on. We are making no commitments.

THE DEPUTY CHAIRMAN: But you are
going to cooperate all the same. Now Mr.
Patel, please continue.

SHRI DAHYABHAI V. PATEL: I was
submitting, Madam, that while I did not ofter
any comments on the previous motion, one
wonders why the Government waited so long
before deciding on the mid-term election.
During this period of time were they waiting
for defectors and trying to tempt people to
come in, tempting them through different
means to come to the Congress? That is what
intrigues everybody, particularly because the
conduct of the Congress in other States has
been such. The Government cannot come out
with a good bill on this issue. They were
positively waiting for defectors and
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that is why this decision was taken after so
much delay. This decision should have been
faken much quicker and they should have
gone ahead and be done with it.

As regards this Appropriation Bill itself, we
have just heard the Minister say that good
progress has been made in Uttar Pradesh.
Madam, 1 'am afraid I am not satisfied with
that. Uttar” Pradesh is, as has been stated
repeatedly, the largest State in the country. Its
represenfation in Parliament is as much as 95
Members in the Lok Sabha which means one-
fifth of the Lok Sabha, practically. And the
Budget allocations are also quite in
proportion. Besides, during the emergency,
under the name of border roads and what not,
so much money has been taken and spent in
Uttar Pradesh. If it was spent well 1 would
have no objection. But I doubt whether it was
spent well.

Looking at Uttar Pradesh as a whole, how
is it that there is a wide gap between the
development of the eastern part and that of
the western part of the State?

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair]

Sir, during the last general elections I had
occasion to tour several States and I noticed
one thing and it is this. Several times it is
mentioned -that Eastern U. P. has remained,
more or less, neglected. When I was in
Bhalia, the pl'ace which put up a historic fight
during our freedom struggle, the people of
that place came to me and said that when they
were released from jail under the Gandhi-
Irwin truce, those people who had been given
harsh sentences under the Martial Law in
those days, one day a big fleet of cars came to
their village from Ananda Bhawan in which
people came and told them how they were
grateful to those brave men. They were told
that this will be done and that will be done for
them, that the village from which so many
brave freedom fighters had come, a
village
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which Was  almost obliterated  and left in
shambles, would be rehabilitated and all that.
But the people of Ballia told me that they had
not seen the face of a single Congressman all
these years, not during all these fifteen years
and more. Nobody now remembers those
brave freedom fighters and nobody has done
anything to rehabilitate those people or
help the viJage to bring it up to the level at
least of those existing in the other districts of
UP. I am quite prepared to  grant that
western U.P. has the advantage of being
nearer Delhi and because Delhi is the capital
of the country they have more avenues and
more chances of contact 'and  better chances
of employment and so it is better developed
and conditions in the western part are slightly
better. But I would like to submit that it is not a
question of being slightly better. The
difference is not slight. It is a glaring
difference that exists between the two sides.
The difference is such as exists between
eastern 'and western Bihar. In the case of
eastern Bihar it is the proximity of Calcutta
that gives it an advantage and the other part of
the State remains backward. This part of the
country, namely, the eastern side of U.P. and
the western side of Bihar remains one of the
most, backward areas in our country. This may
be looked into during the period these areas
are under the 'administration of the Centre,
under President's Rule during the Proclamation
Rule, because the people administering the
State will be in closer contact with the
Ministers at the Centre. Sir, one of the things
for which the Congress Government can have
no excuse and for which they must plead guilty
and hang their heads in shame is that 4 P.M.
they have done nothing to remove illiteracy.
U.P. and Bihar, the biggest States in the
Union happen to 'be the most illiterate. In
Bombay, in Gujarat in Maharashtra, in South
India, every where there is a strong campaign
for adult literacy in addition to education. I
should like to know if there is any
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serious campaign of this type, in these two
States. And if our Government has not yet
learnt, let it learn that promotion of
'agriculture and increasing the productivity of
the farm and the farmer must go hand in hand
with literacy of our villagers. You cannot
separate the two. It was unfortunate that our
Government did not realise this all these
years.

Then, Sir, there is of course the political
influence of the Congress party that works; I
cannot call it healthy. The Congress party has
its headquarters in Delhi and the Congress
party's second headquarters is in Anand
Bhavan. I am doubtful whether these two
have a healthy influence on the State of Uttar
Pradesh. My own view is that it is too big a
state and perhaps it would be advisable to
make it into two States similar to other States
in the Union. I am just giving one of my
thoughts for consideration. I do not suggest
that it can be done immediately but that is one
of the matter that will have to engage the
attention of Government.

Mr. Vice-Chairman, Sir, yesterday I was
referring to a certain matter regarding industry
in Uttar Pradesh. I am sorry the Minister of
Industries had no answer to give or his answer
was lame. Here we have the sppc-j tacle of
somebody who is put in charge of one of the
biggest public undertakings in Delhi, I mean the
Asoka Hotel. He is made the Managing Director
or Chairman, I do not know with what
qualifications. He was never in the hotel
business anywhere. He Was only a Purchase
Officer of the ACC and ACC does not purchase
anything that it required by hotels, neither
eatables, nor linen or anything of that type.
Anyway, after coming there what does he do? I
am sorry, Sir, he is writing a letter, which has
come into my possession, to Mr. Sri Prakasa,
one of the most res-! pected citizens in Uttar
Pradesh whom j I had the honour of knowing
earlier
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[Shri Dahyabhai V. Patel]

and then later when he was Governor of
Bombay. 1 submit that he is one of the most
respected citizens and here is a man who
comes here yesterday like an upstart and asks
Mr. Sri Prakasa to tender his
resignation from the  chairmanship of the
BIC. As, such it is clear that although the
Board had formally appointed you as
Chairman it was through the sponsorship of
Government—this is what Mr. Himmat Singh
says to Mr. Sri Prakasa —that you were
made Chairman. Even the rule regarding the
age limitation was specially waived at  the
insfance of Shri Krishnamachari. He says that
the Government is interested in its affairs both
by virtue of its predominant shareholding as
well as its overall responsibilty to ensure
sound management and  safeguard public
interest. This is not exceptionable; this is
what everybody would have thought but what
the real result is, everybody knows- And he
asks him to tender his resignation. I hope you
will appreciate my reaction to your letter
if only to avoid further embarrassing
developments. He is virtually giving him
the order of the boot. I do not know how this
is tolerated.

Bffore I conclude—I thought tho Finance
Minister would be here but anyway his Deputy
is here—I would like to ask a few questions on
this matter. Aa I said yesterday tha
British India Corporation is one ol the
biggest business enterprises in the country.
Certainly it was British rule in India which
established it for the benefit of the British
people. Today it should be for the benefit of the
people of India but as I said yesterday today
it is not either for the benefit of the British
people or for the benefit of the people of]
India. It seems to be run for the benefit  of
certain Congress bosses. Therefore I am
asking these questions. We know about the
shareholding; I need not go into it. But why
was it necessary to find a person like Mr-
Himmat Singh to be put on the Board of
Directors?
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Was the BIC not running properly before he
came?  Was Mr. Sri Prakasa not functioning
well? Why was he asked to look into this?
In 1962, by virtue of a Cabinet decision it  was
decided that while Government wolud not
appoint Directors, they would hold on to their
undertaking and see that the company was run
properly, and they would sell away the shares
at some proper time. Has the Government I
done this? That was the decision of the
Cabinet and if I mistake not, there was a
time when the shares of this  company
appreciated considerably. 1 think soon after
Mr. Satish Chandra's  appointment or a
little , whil. after that the shares of the
company did do well and the Government
could have unloaded some of their stocks but
they did not.  Besides, was the consent of the
Auditor General taken for not paying heed to
this direction of the Government? Then Cooper
Allen and Co. is one of the subsidiary
companies. How is it that the STC refused to
buy this company when they were
installing another plant for  one-fifth capacity
separately at Rai Bareilly at a cost of Rs. 2|
crores? Will the  Minister explain why,
when the Government have in their hands a
company the Directors of which are willing to
sell it to Government at, a nominal price —not
the book value price but at a nominal price—the
Government  are going to set up another
factory at Rae Bareily atacost of 2|crores
of rupees? To this there was no answer I had
mentioned this in my speech on the General
Appropriation and I said that this was being
done deliberately with a view to reinforcing the
election  machinery in the constitu-encj' of
the Prime Minister. There was no answer to
that and therefore I have to repeat it.

Here the Government have also a
responsibility. There are a large number of
labourers working in this factory. Does the
Government want to see these labourers lose
their jobs? Another factory is going to be esta-
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bhshed elsewhere when this factory
could be set right and made to work well.
Sir, this is a very sordid affair and I am
sorry that a person of the eminence of
Mr. Sri Prakash is being treated like this.
Government is answerable to the Auditor
General and to the people of Uttar
Pradesh for treating a person like Mr. Sri
Pra-kasa like this. Is it because Mr. Sri
Prakasa did not readily agree to take
orders in the matter of nepotism,
favouritism etc that all this is sought to
be done? This is a disgraceful affair and
it will be in the interests of the country if
it is set right and this waste that is going
on should be set right as early as
possible. Sir, this is Uttar Pradesh
Budget. This is some factory which is in
Uttar Pradesh under the management of
Government and, therefore, I am pointing
out these facts. I would like to hear what
the Minister has to say in defence.

At 5w wAge (39 W)
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AN o i

TAIT AT TN FATT FT AWE
FTE | T wEntAy wEEr  ETRUATS
wder 7 ey i 99 Feeive i AT AT |
e U OEA S g AR AT T
i wafadaer i o 9 &
arq g ArT g e i faw g
W | g FE, W A o
& FY WA HAT F OO g9, Fg Aqd
T a1y 9w faey Ad & w
FG FH & ¢ 9941 FEETZQOAT | AT
qHE 1 F W T FL, 780 F15 A FEE
arg @ | gEE fay g and 2, oF
g f w97 uma faer ol @7 gadl
AT AT W AT AT IEN qAFAT A
wiftez @ @1 | vy wiae  grgEA
wE fewr w1 Fegr W O3, I e
Faaes g 2, o o it
& 2w # faea 7, A fafos
siegz o FWye ® fawar § owefad
Tprae a9 %1 ST i o A A
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anm,  gAR  ElEw WA 3E g
azl ArTEl Ladrumer qgt  faed
az v oA & g faaw  fewes aw
AT Z TN TAFTAT A AT fwemw, Arawy
Tewee Frae wrage # freem | 2a 937 a1
aq7ia G4 avw fudt ¥ fer AfE
Figia wE aqE agr frar ) @
TFI7 FT 20T qifedt Teeed & ATy i
g1

1958 T 417 £, 47 WA £ 7
qF gwre o § A madEe w1
‘afaw g agise & fod wend foram
79 7 %21 7ar {5 39 71 9w w2 FardT
F7ifw wod qrF FE AT vl A5 8
w1 4fqw nAzEgEE &1 AT 57
| gEI gy ama A,
S IART FAL AW GFEH & IAG AT
Y | AT AT A A W W
w717 w AfF TqgragT A9 1958 °
AT TF-ZAT% TGN FFAIE FAr AT 727
z 1w R fogw wEW & aAer
TE ZAT |

T W FIfe Fyaw oA 2
AT T arA § P WS eI adi E
alar g9 93w 51 5% 77 g8
4 fadar 1 g At ¢ gafaw
o défora wi festar o w défae
7@l famar  gafar g Adl 2
a2 "read # A & Cord geEegr A
TR IALAIN T AT (R o
fagm 21 2 | T4 F a9z 0F €1
TR IALALA A 440 & | gA A A
% awr zaa forgaes  fean, ae
7% wfawilodi ¥ fasr fr 9 o1 F9-
frdr e £ ag gavareai w T A AT 2,
3TF 2, U 39 § AL qaqg Azl £ 5
ZA% gl 1 AT Aifera, wEuw Aifs,
AfFT O T FRT WATH IAT F20 AT
i | st & o gt gae 93w
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#1 FTaade g, foamar o o g
ST T FAATHE FUT I 07 77y Fr=ve
F¥, ZH BIET TAL A §, §HE AT 7
A7 4% e &, A1 Al J (gar 7
foram T & vl W TE-0F A A
fewa figert 2 1 9vfT 7% 5 #<0T T
1966—67 ® FIA Tl FATZ ZAT 2
IAH H FAA 12 A Fo IALIIA FI

* e 1 s @A e A g A wo Ao

T A% 91 0 g9 a1 57 w7 97 f
#f, T ARN F 974 957 TE A=A §E
o1 Faw aga w9 dar frer ) 5w g,
AT 7 AT WA T K AT
afea qarm adt 97 awra 747 §1 w7 )
79 Al aread | "1y 71 97 wfiada g
AT TG AT FAT I T IR
FHT AT AT AT B FIEF A7 AT
% afaw 7 afas qar gz qwa 7
fam aw & ww @ st g
ez F &0 faar 21 & won Feae
FRIAT, AT AL AT AT 749 § 3T
T30 FI TG, FH T TH 7 FAUT To,
8 432 %o 1 fzen A1 fuet 7% | U
qzT 915 f2ed &7 w9 3 1 IHT 9E3W
& AR g1 #, qm # A ag g a9
At w7 AW g # fE e At amgw
fafaezs ot &, gm¥ a1 iw w: fafex
HE | FZ A AT A AT ACAAFTT
i ag % fr area # gw fafee ot
arfed, i wrga fafaeee adt =wnfiq,
ZuHI TRT T/T T 7 AiEq, 3%EE
aifer | 1w W TF TOFE T F
TS WA £, gAE gAvar 9w frd
2w owaan g fs w97 93w #r
Yoz q” #w fear e, fefredd &
FATIT FH AZ AN | IAT FIH ®
a1 FqETA Erzie T w1 faay g7,
frosrgmaiwa g s safa &
 Wn oA wE |

THE VICE-CHAMMAN (SHR] M.
P. BHARGAVA): The Minister,

)
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SHRI BHUPESH GUPTA: Why? Why
should he speak?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): All right, Mr. Gupta.

SHRI BHUPESH GUPTA: U. P. cannot be
allowed to pass so easily.

Now, some problems of UP have been
dealt with. I should like to de'al with one
important problem, the problem of
communal disturbances and riots in that
particular State. In the recent weeks, riots
have taken place in Al''ahabad and earlier
in Meerut and also at certain other places.
We do not know exactly the details of
what happened there, but certainly from
various sources and also through our own
effort, we have collected some material
which should be known to the country. I
think the UP Government has miserably
failed in tackling the problem of riots there.
Presently, I shall deal with the riots at

Allahabad.  Everybody 'knows that serious
disturbances took place in Allahabad
from the 16th March, 1 believe. The

riots started on a big scale; it had spread to
various places and continued for some time.
Now Mr. Vice-Chairman, people had gone
from New Delhi to make an on-the-spot
study of the disturbances at Allahabad,
people had also gone from other parts of the
country to Allahabad to find out things for
themselves. ~ Mr. Chavan also visited that
place. Now, we have before us a number of
papers including a report, of the
Allahabad Social Welfare League dated
March 20, 1968—"Representation to His
Excellency Shri B. Gopala Reddy, Go-
vernor of Uttar Pradesh" on behalf of
the  Allahabad Social Welfare League.
The facts revealed in this report and the
findings of tha report which have been
submitted  and shocking and w, would lik,
to know from the Government what they
have to say.  The first thing that you see is
that it was riot started by the majority
community, by some members belonging to
the majority community against the
members of the minority
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community. That is the first point that |

should like to make clear.

The second point is that ihe local
administration completely failed  and' the
District Magistrate and others failed to
carry out their duty and in fact some of them,
it seems on  the basis of the report at our
disposal, connived) at the disturbances
when the minority communities were being,
attacked. 1 hav, received a letter which I
have here. I amtold, for example, when
Mr. Chavan came to Allahabad and inspected a
few selected places which  were in turn
shrowdly selected by the District Magistrate—
it appears according to this information and
others—that the District =~ Magistrate did
not take Mr. Chavan to se, the shops and
other places belonging to the minority
community looted by the rioters belonging to
the majority community. And in  fact he
was shown some Hindu houses or places but he
was not takea to any of the mosques or any
of the other places which had been damaged.
Well it is a very serious charge. 1 aim
saying, it is a very serious charge,. and
from our sources also we find that it is
true. When Mr. Chavan went there, the
members of the mi— nority community were
not even allowed to properly met hirn-  He
was really staying at the Circuit House; I am
told, and people belonging to  a particular
community and  shouting: slogans and so
>> vying wl'i ench other in blaming the
minority community,  were  there, and
those belonging to the minority community,
the Muslims and others, were not allowed even
to approach him properly and the District
Magistrate knew it and  the  District
Magistrate  did not see to it that the
members belonging to  the  minority
community, were in a position to make their re-
presentation to Mr. Chavan. Now, I do not
know how many officers have been transferred
or whether any steps have been taken. But it
does  appear from the reports that I have got
that a large number of bifj officials-
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were responsible for encouraging the riots
and other incidents.

Now, as I refe, to the Circuit House there
wag a demonstration inside the Circuit House
in the very prewftce of the I.G.. th, D.I.G. and
ric. District Magistrate and the police offi-
cials, when Mr. Chavan visited it. And three
or four Muslims were present but they could
not reach Mr. Chavan and they could not say
anything to him. Mr. Chavan visited the shops
only of non-Muslims affected.

Now, these are the reports Surely this thing
needs to b, properly investigated into. As you
know ihe riots had continued in Allahabad for
a few days. And what is more, we are
surprised to hear that a"mg and other things
were being collected by some people,
whereas the arn's belonging to the minority
community were being taken away by the
authority; here I find this from the report of
the Allahabad Social Welfare League, which
says—

"Fir, arm, (licensed) were taken specially
in P. S. Khuldabid iivm Mohammad Amin
Khan .i'arsi, Contractor, Habib Ahmad
(Advocate), Government Contractor, Dr.
Ishtiaq Ahmad, retired ex-Cnptain, and
they were made armless . i."

Her, what they want to say is that the arms
were taken away from them

"One Saif Ullah, General Merchant,
residing at G. T. Road. Khul-dabad,
opposite Gurdwara, was looted “*d when it
is alleged that in his self-defence he fir+d
ia the air to scare away the crowds for his
protection of life and property, h, was
forcibly taken out by ths police ° P-S-
Khuldabad, his fire arms were seized and
he was thrown at the mercy of rioters and
unruly mob."

Thig statement has been made in a report
which has been submitted to
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the Governor by a responsible organisation,
the Allahabad Social Welfare League. It. is
not for .ne to judge this thing but I should like
to know what Government has done about
this thing, in what manner they have dealt
with this particular report.

In this report, it is again said—

"Som, important and prominent social
and political workers were arrested from
their houses without any warrant of arrest
.and sent to jail. They are Mr. Nairn
Siddia.i (Communist), Mohd. Yaqoob
Khan (SSP), Mohammad Iesa, BA.,
L.L.B., (SSP), Sardar Ehsan (Socialist),
Shri  Mubarak Mazdoor, Chairman,
Moharram Committee was also taken by
the colice from his house. Shri Mubarak
Mazdoor tried his best to maintain law and
order in the city through his organisation."

Now, it is a fact that they had been arrested
in this manner; members belonging to secular
parties, peopl9 who are anti-communal had
been arrested, wherea, the rioters had been
allowed to continue their depredation and in
fact dirctly encouraged by some officials
there. Now, serious charges have been made
against the district officials and some others.
We would like to know what steps have been
taken against them, how many have been
transferred, dismissed or suspended. It is no
use Mr. Chavan and others delivering lectures
at election meetings in Haryana against
communal disturbances and riots, while at the
sam, time doing nothing about paople who
have direct responsibility in UP in places like
Allahabad. Well, I say this thing in all
seriousness. Mr. Vice-Chairman, we have
sent our representatives also to find out from
Allahabad what happened there, and I can tell
you that it is a shame and disgrace. You can-
not just hide things. They think that one of the
ways to keep out of it is to hide the thing.
Things have been hidden. Now, I know that it
is
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[Shri Bhupesh Gupta] not difficult fo, the
Government to find out the parties and
the people responsible for these riots. It fc
no use their trying to deliver lectures
about various parties, talking about
violence and so on and at the same tim,
not doing anything against those peopi,
who had organised the riots in UP or in
fact who were organising riots in
Allahabad. They should have known it.
Similar things happened in Meerut. It i
not an accidental thing that in various
parts of Uttar Pradesh after th, general
election riots and communal disturbances
took place. I am not saying that people
belonging to the minority community are
also not at fault. There are some
communal elements there also. But in this
communal frenzy when the riot comes
from the majority community or from
members of the majority community it
assumes a very dangerous proportion and
with the administration sympathising
with such rioters belonging to the Hindu
community— I speak out bluntly—things
become extremely difficult.

Mr. Vice-Chairman, in Uttar Pradesh
today it is a fact that members of the
minority community have a feeling of a
sense of insecurity as indeed they have in
other places too. One of the features of
the present day is this that members
belonging to the Muslim community feel
insecure. Not that everywhere they are
being attacked. But in many places riots
taken place and the sense of security have
taken place, disturbances have has gone.
Why? It is no use J**t saying some very
obvious things. It is necessary to find out
the officers who are responsible for them.
I charge that som, sections of the ad-
ministration are communal minded. In
fact som., of them are rabid com-
munalists. They are in the police. They
are in th, magistracy. They are
everywhere in high places. Mr. Vice-
Chairman, therefore, I would suggest to
the Government that there should be a
proper enquiry into such things so that
such people can be found out
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and removed from service. Unless you
remove these people from the ad-
ministration and high positions, you are
not going to handle the problems of riots.
This is not merely the question of setting
up a National Integration Committee and
so on. The State must take necessary
steps. In Uttar Pradesh, they hav,
miserably failed in recent months in
handling the riots and tackling the
problem of communalism.

Mr. Vice-Chairman, in this connection
I must tell you something which
ordinarily I would not have liked to tell.
When this matter was discussed on behalf
of our party, we mado certain suggestions
in the Hght of the experience. But up till
now we have not received , proper
response to our suggestions from the
Government as to what they propose to
do on ™ question of communal
disturbances. The first thing we suggest is
that there should be a high power Derma-
nent committee here at th, Centre
consisting of people from all walks of
life, certainly of secular political parties
who are actively interested in righting
communal disturbances. Up till now we
have not had any response. We want this
Committee to review from time to time
the situation and advise the Government
as to what steps should be taken in dif-
ferent parts of the country having regard
to the, peculiar situation prevailing in the
different States. Well, unless you have
such a thing, nothing can be done-

Mr. Vice-Chairman, I am not saying
that the Committee itself will solve the
problem. Here there should be a body
which should be constantly seized of the
problem. A National Integration Council
can never solve this problem. Since
Shrimati Indira Gandhi is of th, view that
some National Integration Council can be
assigned this task, I thoroughly disagree.
The National Integration Council was
formed in some other context for certain
other purposes. As such this Council can
never fufll that
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tfole. Besides, it will never arouse
confidence in th, members of the mi-
nority community. I know it i, a sort of
cocktail typ, of thing. All types of people
are here. We want a committee consisting
of people whose non-communal, secular
bona fides are beyond question. This is
number one. Secondly, on that Com-
mittee we want people who would be
ready to face the rioters and, if necessary,
lay down their lives. We want people
who would be in a position' to rouse the
conscience of the nation by campaigning
all over the country and by their example
inspire similar committees to be formed
at th, State level and even at lower levels.
The present anti-riots Commission or
whatever it is does not serve that
purpose. It will only go into certain
incidents. We have a different committee
in mind. It is a parmanent Committe©
given statutory powers which would be
in a position to study the situation,
examine materials and then advise the
Government, and the Government,
naturally, would be expected to
implement the recommendations made
by such a committee.

W, want the headquarters here in order
to fight communal disturbances right in
Delhi. It is  very, very essential, Mr.
Vice-Chairman. When our borders were
attacked, in no time we started the
National Integration Council in the nam,
of maintaining the territorial integrity of
our country. We are now faced with the
problem of saving our national honour,
national integrity, the very foundation of
our secular life. It is being attacked from
within. It is being assaulted from certain
quarters. It is being subjected to all kinds
of intrigues and other things. It is very,
very essential that we create an institution
here. Why should we do so? The
leadership should come that way. It is no
us. having on such committees some
Congress leaders who directly
participated in encouraging riots in West
Bengal, or having disgruntled Congress
leaders who en-
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couraged rioting in Ranchi. T do not say
all of them are communal-minded. There
are many people in the Congress who ar,
secular, I believe. I would not say that
Shrimati Indira Gandhi is communal.
One good quality she has is that she is
non-communal but to som, extent he was
Pandit Jawaharlal Nehru was non-
communai but to some ertent he was
effective. He would rush to the places of
incidents. Here nothing happens. Who
cares what Mr. Chavan says? I would
like to know whether Mr. Cha-van's
words make any impact. Magistrates do
not ever, take him seriously. They did not
take him to see the areas inhabitated by-
the minority community where they had
been attacked. Do you think that Mr.
Chavan by his speeches is going to make
any difference to the situation?

Mr. Vice-Chairman, the Uttar Pradesh
riots, the Calcutta riot'?. the Ranchi riots
and riots at other places are a shame to
the Congress Government. It is a shame
that serious riot; have taken place right in
Allahabad, Meerut and other places.
Therefore, unless we take care of the
situation I think there is something very
basically wrong. Therefore, a Committee
of that kind, or an enquiry committee or
a Probe committee, armed with statutory
powers, assigned certain  specific
responsibility in order to review the
situation, move about in the country and
set an example before the nation and
make recommendations as to how the
corr-munalists have to be fought, should
be there. It should be done. I would ask
the Prime Minister and the Government
to take steps and just not tell us that the
National Integration Council is there. I
know what an Integration Council is like.
It will make no difference and the co-
operation of real secular parties may be
ruled out as far as this National
Integration Council is concerned.
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THE VICE-CHAIRMAN: (SHRI M. P.
BHARGAVA): Mr. Bhupesh Gupta .

SHRI BHUPESH GUPTA: I am finishing.

THE VICE-CHAIRMAN: (SHRI M. P.
BHARGAVA): How long are you taking?

SHRI BHUPESH GUPTA: Just
finishing. You are looking for spea
kers, I think, secondly. Mr. Vice-
Chairman, they could have set up a
cell in the Department in order to
see whether Muslims are getting jobs
and are not being  discriminated
against. Is it a joke that after

twenty years of independence and
secularism  this Government has dis
covered that a cell has to be set up in
the Department in order to find out
whether th, Muslims ar, getting jobs
or not. This is a very shameful com
mentary on ou, public affairs. We
want to know th, policy of the Gov
ernment in  this matter. Let the
Government place before the country
statistics as to how many Muslims,
membery, of th, minority community,
are in high positions, how many are
in the police, how many are LA.S.,
T.P.S.. P.GS. and so on at the Secre
tariat level and at various other im
portant levels. I want a factual state
ment from the Government. [ tell
you, Mr. Vice-Chairman, that they
are being kept out of the Govern
ment. It is ny, use playing hide and
seek. 1 know that because from
West Bengal, one, Dr. Ahmad, who
was a Minister in the Government of
the Congress Party, told m, once—
he is no more there. I hope you
will believe me—that as a Minister
he could not appoint an orderly if
he belonged to the minority commu
nity unless he had gon, through a
whole  rigmarole of procedures and
so on. It was extremely difficult-
Let us mnot bluff ourselves all the
time. Find out from West Bengal,
from U.P.,, from Bihar, from Delhi
and from other places wher, sizable
sections of the minority community,
educated and well-qualified, live, as
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to how many have S°t in and where. I may tell
you that in the Central pool, there are names
of engineers, doctors and so on. But I am told
that members belonging to the minority
community do not get the posts even if they
fall vacant. They are kept waiting. Well, that is
the position. Therefore, I say this is very, very
essential and there should be proper
investigation to find out in a very, very serious
manner as to what extent the communal virus
has poisoned our administration. I thiak our
administration should be purged of communal
elements. If you are suspected of being ,
Communist, you are immediately thrown out
of your job under article 311 or so, and no
mercy is shown. But if you are a commu-
naiist, you are promoted. If you are a D.1.G-,
you become an I.G. If you are an Inspector,
you become Superintendent. That kind of
thing has got to end. Therefore, if the Govern-
ment seriously means business, they should
start purging the administration of communal
elements and seek the co-operation of secular-
minded, honest Government employees. Mak,
it a national issue. Do not make it a partisan
issue.

Let the Prime Minister get uo here and say:
In the light of the experience, I call upon all
my Government employees t, co-operate with
the authorities in order to find out who are
communal-minded or communalist elements
in the administration so that we can deal with
them. Set up a proper machinery. That is
number one. Number two, the Al] India Radio
and other propaganda media of the
Government should be utilised for carrying on
anti-communal propaganda in our country for
educating the people in the spirit of secularism
and for telling them what should be done and
what should not be dene, and they should
expos, all the time communal elements if they
mean to fight communalism. Our All India
Radio or television—I do not se. much of
television very few people see it—is an
important medium of propaganda. How
many program-
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mes ar, arranged for anti-communal
propaganda, I should like to  know. Well,
let th, Minister come here and tell us as to
how the radio is being used. When we
see flames of riot leaping up here and there
in all parts of the country, the All India
Radio, which is a very important weauon in
our hands for propaganda, is  not being
utilised. And by means of visual
propaganda and in various ways, they can
do such things. I say, Mr. Vice-Chairman,
that has got to te done. I am making
suggestions. J alsc say that our educational
institutions should be purged of commu-
nalism. I think a committee should t-e set
up at the State as weli as at the Central
level in orde, to go through the textbooks
and other literature that are taught there to
find out whether education is proceeding
on secular lines, whether we are actually
removing communal poison trem our
education. Well, 1 think iomt of thos, things
have to be rewritten. I know it for a fact
that in seme of the colleges and schools
and universities, in the name of great
learning, it is only communal propaganda
which has been conducted Mr Vice-
Chairman, education plays an important
part in forming th, young mind and there we
should pay attention to the nature of
education that WL are imparting to the
coming generation.  That should be secular-
Not only should that be secular, but we
should rouse patriotic feelings. We must
rouse a sense of pride in the fight against
communalism. It must be done. But
nothing of the . kind is being done.
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from law when it rouses the passions of one
community against another. That is also not
being, done.

Finally, what about the army? The army
should be used when the local police
authorities fail to rouse the confidence of the
minority community. They should get
protection from them. When members of the
minority community or for that matter,
members of any ether community, demand
that the army should be called out in order to
quell riots and deal with them, the army, as a
matter of routine, should be called out. There
is a tendency not to use the army in such
cases. The army can be called out in order to
put Mr. Prafulla Ghosh in the Government,
but when riots start in Calcutta, when
members of the minority community and the
entire Opposition .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That will do.

SHRI BHUPESH GUPTA: . . . 'demand
that the army should be called out, it is not
done. Therefore, w, want , correct definition
of policy on the question of use of the army to
deal with communal situations.

Mr. Vice-Chairman, you are asking me to
finish. But I have got up only to speak on this
subject. What is the use of talking about
construction,  Fourth  Five-Year  Plan,
development, education and other things if
after 20 years of independence, we cannot tell
the world that communalism is a thing of the
past, if we cannot declare from the house-tops
before the whole world that we have dealt
effectively with communalism and we have
made secularism a part of our life and
civilised existence? We cannot do that by a
hanky-panky attitude, trying to do all things to
all men. We must be partisan in this matter.
Either we are secular or we are not. If we are
secular, we are anti-communal, no matter
what happens. We should go all out against
communalism. But the trouble with the
ConTA"™ Party :S ilnn_ tn__N:



2071 UttarPradesh

[ShrI' Bhupesh Gupta.]

have got a big lobby of communal-minded
people and the power equation inside the
Congress Party seems to be in favour of them.
There are many Congress leaders who are
genuinely secular. But they are afraid of
being voted out of positions of authority
because the communal-minded people in the
ruling Congress Party may work together to
throw them out.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); Mr. Bhupesh Gupta, you
must wind up.

SHRI BHUPESH GUPTA: I tell these
people: If Mahatma Gandhi could become a
martyr, could give his life and set such a
noble example, taking a place among the
greatest martyrs of the world, why have'some
Ministers and others not got the courage to
live up to that example and tradition and fall a
victim if aggressive communalism is active in
their party and is trying to throw them but?
Let them come out. Let them become martyrs
fo the cause in a small way. This is not a
question of becoming a martyr at all- Yet, let
them face up to tMs thing.

Therefore, Madam . . . Well, every time
Mrs. Alva is in the Chair, you call her "Sir."
Therefore, I am entitled to call you "Madam"
sometimes. I am practising equality. If a
women can be called "Sir", I am entitled to
call a man "Madam." In fact, when you are in
the Chair, you are absolutely neuter. But I
would not like the Government fo be neuter. I
would like it to be "Sir" not even "Madam."
But the trouble is, when it has to be "Sir", it
becomes "Madam." When it has to be
"Madam", it becomes "Sir." That is the
trouble. When the Government needs mas-
culine qualities, it displays feminine qualities.
When we need feminine qualities, we see
masculine qualities displayed. Therefore, I do
not wish to say much. Uttar Pradesh should
be an eye-opener. I would again
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urge upon the Government that secular bona
fides have to be proved not by Sermons o, the
Mount, not by telling big things, not by
making speeches in Haryana, but by concrete
action at the State level, more particularly at
the initiative of the Central Government. And
Prime Minister Indira Gandhi, as she claims
herself to be secular—I think she is secular—
should develop and display some masculine
qualities in fighting communalism in the
country. Thank you.

THE  VICE-CHAIRMAN  (SHRT M.
P. BHARGAVA): Mr. Pahadia. 5 p.M.
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SHRi BHUPESH GUPTA: My friend
has said, he has said, he can say
whatever he likes because I like him, but
we had never said, that Hindus and
Muslims cannot live together. Our friend,
Mr. Rajnarain, must have read hat
others have said about us; not what we
have said about ourselves.

Y TR [T AT T T
6 AETE FI 1942-43 K AT H 00
7 | IA TG BT KAl I TSGR
a1 wfrar, aar w1 dEr W,
A1 K %% WI§ IR A8 H AFC &Y
71 @i § v wefedi 7 ogn gew W
ZIZFEN H qiza F1 ATAF | AGAq F
afa 7 w1 uw frara faar 2 5 e
it g far 2 1 Aofass 11 qoe
9T FAT 4% F@ 2 % 99 wEqfaee
T FT T g, T4 FEIT F1 WA
3| gz fudlE, vemE S e
a7 &1 ) wT Fegfaer aEf g |
gt w8, T a1 gudr aEl g, @
57 o fecefaqom 7 smen &
swaa &1 | bew feedfidow w
T | FATEFAT T AT ANIHT AT
woara &1 A a9 #ew ferefaaos
7T

SHRI BHUPESH GUPTA: If my
friend has read the Soviet Constitution,
he will find that the constituent
Republics of the Soviet Union have even
been given the right to secede from the
Union, and when Lenin came to power,
he not only said that they had the right,
but Finland and others were allowed to
secede. I think my friend would have
gone across the border to capture those
areas had he been there;
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MOTION RE. JOINT COMMITTEE
TO CONSIDER QUESTION OF
FURTHER AMENITIES AND
FACILITIES TO MEMBERS OF
PARLIAMENT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUBHAG
SINGH): Sir, | beg to move:

"That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha to join in the Joint
Committee of the Houses to consider the
question of further amenities and
facilities in the matter of salary,
allowances and other - amenities to
Members of Parliament and authorises
the Chairman to nominate seven
members to serve on the said Joint
Committee."

The question was proposed.
st AT (zz 73m)
& gaw favg W @ar gand ...
ot grat fag werdt (vieai)
AW, W #T T1EAT 2 |

THE  VICE-CHAIRMAN
P. BHARGAVA); Mr. Gupta.

(Interruptions)

(SHRI M.



